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1942 : Pb. Act VII] , MUSIC IN MUSJ.IM SHMNFS 
. I  :. 

'THE MUSTC IN MUSLIM SHRINES ACT, 1942. 

PUNJAB Acr VII OF 1942 

[Received the afsent uf His Excellency the Governor-General on rhe 

251h April, 1 942, and rvas first prtblished In the Galiernnrent Gazette 

(Extraordinury), Punjab of the 1st May, 1942.1 , , . 

An Act to restrict singing and danckg in Muslim Shrines 

I 
--. 

Year 

1942 

It is hereby enacted as follows :- 

1. ( I )  This Act may be called the Music in Muslim S hrincs Act, Shon uue and 

1942. extent. 

2 -- 
No. 

VLI 

(2) Itextends torhcwholeof2[Haryana]. 

2. For the purposes 01 this Act the expression "Muslim Shrine" Dermilions. 

shall mean a shrine of a recognised MusIim saint and shall include the 

premises of the shrine and the premises owned by and attached to Ihc 

shrine. 

3 

Short 

Thc Music in 

Muslim Shrines 
Acl, 1942. 

3. If any woman or girl sings to the accornpanimenl of a musical Punishment 

instrument or dances with or wilhout a musical instrument in a Muslim ror singing or 

shrine, shc shall be guilty of an offence under this Act and shall be liable &''"g in 

Muslim 
on conviction LO be punished with line not exceeding five hundred rupees 

shrines, 

1. For Slalcrnenr of Objects, and Reasons, see Government Gaze~~e. Punjab, 

1941, ParlV, page 37, for Select Commitree's Report, see ibid, 194 I, page 56- 

57, and ibid, 1942, pagc 13-16 ; for proceedings in the Punjab Legislalive 
Assembly, see Punjab lcgislativc Assembly Debates, Volume IX, page 852, 
Volume XlV, pages 782-89 and Volumc XVIII, pages 25 1-52 and 674-87. 

4 
.-- - - -  

Whether repalid or omerwise 
alTccled by Icgislalion 

/ 

Adapted by :- 
(i) l'he Indim Indcpcndcncc (Adapla lion of 

Bengal and &jab Acts) Order, 1948. 

(ii) Adapw tion of Laws Order, 1950. 
Amended by Fbnjab Act 25 of 1964. 
Amcnded by Haryana Acr of Laws S h y  

and Concurrent subjects Order, 1968. 

2. Substituled for the words "Punjab" by h e  Adaptation of Laws Order, 1968. 

3. see Hayma Government CmG6(Extra.), &red 281h Dclober, 1968. . 
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or with imprisonment of eirhcr description for a Icm' not exceeding 
' , 

six months or with both such fine and imprisonment. 

Punishmen1 4. If-any person abets an offence punishable under the last 

for abcmenl. preceding section, he shall, wherhcr such offence be or be not 

XT,v committed in consequence of such abctmcnt, and notwilhslanding 

or anything contained in section 1 16 of Lhc Indian Pcnal Code, be 

,860. liable on conviction LO be punishid with the punishment, proVided 

for the offence. 

5. An offence punishable under this Acl shall be cogni~ablc, 

bailable, non-compoundable . , and triable by a '[Judicial] magistrate 

of the fust c1.ass. 

Procedure. 

LatestLaws.com


	1942HR7.pdf

